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Medical facilities are also avall-
able througn the following imstitu-
tions; e

Hospitals/Dispensaries .. 788
Ayurvedic Aushadelayas .. 1510
Upgraded dispensaries .. 87
The State Government have pro-

posals for augmenting these facilities
further.

MR. SPEAKER: The
Hour is over.

(Interruptions)

question

SHORT NOTICE QUESTION

Mining Accident near Mael Colliery in
Karanpura Coal Field

-+

2. SHRlI DAMODAR PANDEY:
SHRI BIRENDER SINGH
RAO

Will the Miuster of LABOUR be
pleased to state:

(a) whethr¢ a number of miners
were killed 1n p mining aceident near
Mael colliery in Karanpura coalfield;

(b) if so, the number of persons
killed and the number mjured;

(c) whether the mine wag working
with the knowledge of Government;

(d) what action Government pro-
pose to take against the persons ros-
ponsible for this accident ang also to
preveny future accidents like this; and

(e) whether it is in the knowledge
of Government that there are several
niines working in that area in the
Same manner with or without lease
iand appropriate permission of Gov-
ernment?
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THE MINISTER OF LABOUR
(SHRI RAGHUNATHA REDDY):
(a) Yes, Sir.

(b) It has been reported by the
Director General of Mines Safety that
si» persong died and three others
seriously injured in an accident that
took place on 22ng February, 1975
while illegal excavation for coal was
being done by several villagers at
the North Bank of the Damodar
River opposite Mael Colliery in Dis-
trict Giridih (Bihar).

(c) The office rs of the Directorate
Genera] of Mineg Safety had in Neov-
ember, 1973 brought to the notice of
the concerned local authorities of the
State Government the incidence of
this illegal mining

(d) The Government are examin-
ing as to what action ran be taken
under the Mines Act The Govern-
ment are also considering the ques-
tion of setting up a Court of Enquiry
under the Minegs Act to go into the
causes and circtrmstances of  this
accident, as also the more general
questions of such illegal mning in
the context of safety.

(e) The existence of such illegal
mining has been brought to the notice
of the State Government of Bihar and
of the Department of Coal.

(Interruptions)

o ST qae - gfaT InT IAEY
qIT @Y & WY THATET

(Interruptions)

St i 612 FEE IR T
A AR A FEFIATTEY . .

MR SPEAKER: Order. please.
Whoever obstructg the  proceedings
from thp gallery has to be removed.
He was resisting the Watch and Ward
persons.

st wipda Wi W W § A
sy gy & &) war gror o wewy grfedr
I, s wREh H oAy sa g W g
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oY WY qE W @ @ E | A TvE
X H AT W A & o el &
R " i oY 79 79 fow 9% €
g areT 3 T &

WO WP SWE) o9 gl ¥
TR |

he was resisting with his arms. I
saw bhim,

g ST AT @I 9T )

Y wiaga i ;. gER) Frerem ar
waar g7 Afew Tw avg § 9 B owda
qQFE T FFTET ST T UF 9 Tq-gH
wrgH foa 9€ 1 Guy g @ uw few
o9y W1 WTUAT ETSE § wafE Sy qrdf
T 9rAT & 39F AV WY q46Y F7 ©F
FT AT AT W EAIR N HlET A9

weqw Agwa : TE S A g,
T o 0 78 wom ) OF i Ay
gy femr smoar 1wy afww @ 0 w9
T AE & FFAT

s IR aiE . W W #T gt
wEEA § qROEAAE I G fear g
g€ 2. .. ( Imterruptions ) = &
T TRg WA AR AT § 1 A aF W
AW AORI Y 9AT § I A qer a7 fF
o I sEA i A T wmatg
7 | g oo Y § 9T g1 waay
qeeT WL a7 # 3fea. . . (gevaiw)
gerafT T A a7 55w FE F @
Zrm e e A T gL
( Imterruprions) s 3Faa Friaré
gl SOy afeadi & oafEw &
gren ¥g wCA TRy @ qg Ff 37
gt A 1 & o e § 6 v ag W
fraeht @ 9 TA T 99 G E AR
s v g g W § A
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IR ¥ T ¥ fog wr sriad
ACFTC T T § 79T A% A W
Y Ay § ITAR T AT T X
fag, s @ e A pleaY &
T & fou T W 99 €< @Y
2. . . (Interruptions)

SHRI RAGHUNATHA REDDY; Mr.
Speaker, Sir.... (Interruptionsq.

*ft wada oE . wr A fafwee
TR 3 F7AT ], AT ANTIT § A IHAT
iy fomsamafgragardis &
Ff foga w3 #1 Y @ almw Er
¢ o g A & 1w a e A § o
a0y fga frar )

wous WEWT : FrI9 H 94 ag
HIHAT QT A4 LT HTAT |

st wrwda Wi 5@ g ¥ grew
xt 9 F ZA7 e TR syfers & s
s smmE fRo W graw A A
qfeea g

off ZRET Qi : OF IH avg W
78 WA g9 § 1 wE wreh "1 Wy
&\ & srrar W § B WS WS 3A-
Fra fazry o faema @i Y var 214
&G 7Y wfeas ) @wor £ oy
Gr & 7w wrow a5 gesn sravar
1 e Y WY , wrd ¥ TAwwt @y
9T A AR A L . (5Eewy) |

SHRI RAGHUNATHA REDDY: Mr.
Speaker, Sir.... (Interruptions).

o QYT qiE ;. WER WEEE,
W oEd¥r & are fgareitr @ §
faz e g€ fowit 8w oft aw
Tz gt & | 7 A e | e
7§ ) 59 o #oandt aw i 9w
Ty ot W@y dsr wg 7

(Interruptions)
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weae wghew WY o T o Qe
& STRY Wy | ’
(Interruptions)
weaw wghey - ) fawdtdt & o
¥ s g ey s aEaT )
(Interruptions)

SHRI RAGHUNATHA REDDY: We
are contemplating about the appointe
ment of a Court of Inquiry to go not
only into the reasons of this accident,
but also the general question of such
illegal mining. Thig is what we are
proposing to do.

(Interruptions)

MR. SPEAKER: Order
Shri Birendra Singh Rao.

please.

SHRI BIRENDER SINGH RAO:
How can I put a question, Sir? 1 cen-
not hear one word of what is bemng
said.

{Interruptions)

SHRI VASANT SATHE: We all
want to hear Shri Birender Singh
Rao.

SHR] BIRENDER SINGH RAO:
Before I put my supplementaries 1
want order to be restored in the
House.

ot wigdw W2 . wer WEnw,
TI9E W qEWH Hfwe |
{(Interruptions)
wew witew : arela ween &
it |
(Interruptions)

(At this stage Shyri Jarneshwar Misra

and some other hon. Members left the
Houge.)

{ Intorpuntinne)
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12.16 hrs,
MR. SPEAKER: Ordet please

SHRI BIRENDER SINGH RAO: Sir,.
I could not hear what the Minister
said. Will you kindly ask the Min-
ister to repeat the replies that he has
given?

it w2 . weAw AEEA,

wegw WENd © T6 grIE ¥ T
2, Y wradY Ry T SR | oI
® gy e oYt grew e Ay ¥
drey 37 | A T WA AT wEAT
€ =y wg ity

Wt wrRwE W wEAE AERA, A
oF THEE T I SN A AT @ &
faer s wHHIT AR AERT X
@ &, foa® s # a=ied dvay
qB WT & §, U EHI HSA & WO
T ¥ 97 I §  (Interruptions)
T w9l B godied dvew
B ® EET g @ wfewre
d S 3 Afgm P owmAw
ow fog A T Y e v A ww O
=T w9 F fRe e a7 Qfww

wsud qEIRY, WY TH T NI4T
whor Afaa

e WEIRA : AH-WIEE ¥ AR
BTSY T FTH &FaT 71 § |

st wigda @2 : & gaw s §
fr o 72 & 7 @A § w0 A =
axar & 1 Afe wfwaritedy vt o w5
fafa¥e Jad &1 (Interruptions)
wer «f arfoar & gor Wt W) aferay-
W ikl fref R iR W R
w1 fewrd | gw v fowr® ? dar
fr %7 w8, difeeniied ek
wt frfads dare % & 1 we g qar
fafadz &t Mfae fe od qooay &



27 Oral Answers

7y TIEE @TET &9 & (A7 a9iw
T o, arfe A & gawr &9
AT T 79 W |

ETe W ; a9y WO aw w4
T8 & | 7 T G O qwar g o

st s T ;W9 OF a6y §
Y S ¥ e wifad

wogw wPIEw T a GH SR Y
f5 % wow OF g O T § Tar A
TRy aR e ERE gEE A G,
a1 A #1 O% faar Wy ) e
2139 & Toed AhA & fae sEr &
74T 99 1 9% 7 § 5 e v
e ?

wi s wEer A, AY

ft wiwdw 2 A A WEA
HTF-UFE FTATE )

(Shri Jambuwant Dhote then left
the House)

SHRI P. G. MAVALANKAR: Mr.
Speaker, Sir, let the Minister kindly
reply again.

SHRI BIRENDER SINGH RAO: I
have not been able to foliow a single
«word, what has the Minister saiq and
what supplementaries were asked.
“You may kindly ask him to repeat it.

MR. SPEAKER: Kindly repeat the
veply.

SHRI RAGHUNATHA REDDY: (a)
Yes, Sir.

(b) It hag been reported by the
Director General of Mines Safety that
six persons died and three others
-serigusly injured in an accident that
took place on 22nd February, 1975
while illegal excavation for coal was
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being done by several villagers at
the North bank of the Damodar River
opposite Mael Colliery.in  Idstrict
Giridih (Bihar).

(c) The officers of the Directorate
General of Mineg Safety had in Nov-
ember, 1973, brought to the notice of
the concerned local suthorities of the
State Government the incidence of
this illegal minig.

(d) The Goverrment are examining
as to what action can be taken under
the Mines Act. The Government are
also considering the questlon of
setting up a Court of Inquiry under
the Mines Act to go into the causes
and circumstanceg of this accident, as
also the more general questions of
such illegal mining in the context of
safety.

(e) The existence of such illegal
‘mining hag been brought to the notice
of the State Government of Bihar and
of the Department of Coal.

o AR qiy . WeUw AR,
w=y wgEw ¥ 9 vy faur &, A
feegw wamwoms § | Fanily s
o f #% ot frgy mAw @ &
IAFT FaTE W uF faeqa faaow & ag
fear sy 1 Bfew v A fear war )
2 qut a1 fif 1@ avg A e @
FewAT % § awa £ 0

wew WY ¥ 9w ey
T &Y | T AT S AT § N A
fog wa :

SHRI BIRENDER SINGH RAO:
The hon. Minister has not stated defi-
nitely whether it was in the netice of
the Government that illegal mining
was going on in this particular place
where six poor labourers were killed
in an accident, Evasively, in a very
vague manner they have said that
in November 1873 the Director of
Mines Safety reported to the State
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Government that illegal mining was
taking place and this accident has
taken place in February 1975, I requ-
est the hon.  Minister to clarify
whether it was not the duty of the
Director General to see that the Min-
ing Act wag enforced ang that steps
were taken to see that the State Gov-
ernment moved. If the State Govern-
ment did not move some action should
have been takep to save the lives of
those labourers. Secondly, he hasg ad-
mitted that {llegal excavationg were
taking place; there was the incidence
of illegal mining. This too had been
brought to the notice pof the State
Government. As regards this parii-
cular acecident, where six labourers
were killed, he says that the Govern-
ment are considering ways how to en-
farce the Mining Act. Would he he
pleased to state when the Mining Act
was framed. After that the Govern-
ment has pot been able to pay atten-
twon at all how to enforce the Mining
Act.

It all appears to my mind, 1 would
2sk the hon Minister to say whether
1t is correct or not. that illegal mimng
on a large-scale js taking place with
the collugion of the officers of the
Mining Department and the coal
mines departmant. Have the Govern-
ment taken any action against any of
the officers who had defaulted in chec-
king illegal mining? They have put
the whole burden on the State Gov-
ernment. They seem to have no res-

. ponsibility about illegal mining in that
area Lastly, I ask whether the Gov-
ernment are encouraging deliberately
llegal mining without any permission
or licence because of the acute short-
age of coal in the country and the
Government’s incompetence to meet
the demand,

SHRI RAGHUNATHA REDDY: I
deny the allegation that the Govern-
ment is deliberately encouraging iile-
gal mining. Let us be clear; with res-
pect to illegal mining nobody givas
notice of illegal mining. It is done
without the knowledge of the authari-
ties. M 4t is dome with the knowledge
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of the authorities, it is not illegal
mining. Under gection 4 of the Mmes
Regulation Act necessary licences
will have to be taken and under sec-
tion 16 notice will have to be given
to the Mines Safety Authority, Direc-
tor General of Mineg Safety, for ins-
pecting the mine and for saying whe-
ther the particular undertaking could
be allowed to work there, whether
there are adequate safety measures.
Otherwise it is illegal mining. In the
case of illegal mining. no licence is
taken, as I explained and the Director
General of Mineg Safety cannot allow
work on those mines. It says here
that on @ repert dated 30 September
1974 from the Director General of
Mines Safety that unauthorised illegal
mines on a large scale are working in
different areas, the matter was brought
to the notice of the department of coal
on 15.10-1974. The department had
been sending reminders subsequently
also. As I said earlier, in 1973 illegal
mining in this area had been brought
to the motice of the State Government.
He would appreciate that, as far as
the department of mines or the Direc-
tor General of Mines Safety is con-
cerned, it may not be able to take any
action with regard to illegal mining
but wherever any accident comes to
the notice of the DGMS. just like the
fire brigade which goes even in the
case of arson, they go to the place and
see that further damage is not done
and they try to help the people. That
is the position. In regard to this
accident. the matter came to the notice
of the Director General of Mines
Safety on 23rd February and the
accident is supposed to have taken
place on 22nd at 8 AM. Immediately
they rushed to the spot and infact
they had taken preventive measures
tp see that further damage was not
done and sent an interim report on
the 25th. They had taken prompt
action jn this regard. A person under-
taking illegal mining, a person who is
committing theft, is not going to give
notice to the authorities concerned.
That is why we are examining about
a Court of Inquiry not only to go in-
to the question of thig particular acci-
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dent, how it has taken place, but also
to take necessary criminal action in
mines, and the concerned authorities
have also reported to the police in
order to investigate about the actual
accident that has taken place and the
time involved in it and also to find
out how many actually died. Accord-
ing to the information supplied to us,
six bodieg have been recovered and
three persons were injured. There
could be more also because imme-
dintely after the accident. it is report-
ed the bodies were removed by the
villagers themselves who had been
participating in this illegal mining,
The matter hag been brought to the
notce of the police and the police are
investigating into this matter. At this
stage we do not know how many
bodies would be further recovered and
the actual extent of the damage it-
self.

SHRI BIRENDER SINGH RAO: The
Minister's statement is contradictory,
In reply to my supplementary he has
stated that illegal mining does not
come to the notice of the Government,
that only if somebody goeg and sees
that illegal mining is taking place,
actior; can be taken, but in the origing}
statement he has defintely stated that
the incidence of illegal mining in the
area has been brought to the notice of
the State Government. This means
that Government was aware of illegal
mining going on on some considerahle
scale in that area and that the matter
had been reported to the State Gov-
ernment and that no further action
was taken by the Director General of
the State Government to stop it. Se-
condly he has stated that the case hax
been reported to the police, but ear-
lier he did not give this specific in-
formstion in reply to pert (d) of the
question which reads:

“what action Government propase
to take against the persons respon-
sible for this accident and also to
prevent future accidents like this;”

As he has now come out with more
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latest position, whether any gerson
has been arrested by the police so far,.
and if only a case has been lodged
with the police and the enquiry is go—
ing on or whether an enquiry will be:
set up to find out the causes of this.
accident and to suggest measures to
Prevent such accidentg in future. ¥
would like to know what gpecific ac-
tion has been taken to arrest the
guilty persons and if they have not
been arrested so far. doeg it not prove
definitely that those persong are big
people with influence and they were
doing thig illegal mining with the con-
nivance of your officers and also of
the State Government concerned?

SHRI RAGHUNATHA REDDY: With
great respect I submit there is no con-~
tradiction in the answers 1 have given.
I have stated subsequently that this
matter of illegal mining had heen
brought to the notice of the State Gov-
ernment. The Director General of
Mineg Safety comes into the pioture
only if there is an accidenf or in case
notice is given of mining work being
undertaken by a person to whom
licence has been given under section 16
of the Mines Act. The authorities con-
cerned then visit the place and find
out whether the particular mine satis~
fieg the conditions necessary for under-
taking the activity of mining. In this
case though the atiention of the State
Government had been drawn to the
general guestion of illegal mining,
whether a particular accident would
take place or not could not be brought
to the notice of the Mines Safety
Authority unless they know that &
particular illegal mining at a parti-
cular date was going to take place. If
it js n continuous activity thn.t is
something gifferent. Whethey it is &
continuous or intermittent activity,
these matters are not known to us
but it has come to the notice of the
concerned suthorities that illegal min-
ing has been taking plce thete and it
has been brought to the notice of the
concerned authorities because the
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authority to check guch illegal mining
in thig case. That is the action that
we have so far taken,

In regard to part (d) of the question
ag far as Director General of Mines
Safety in the Labour Ministry is
concerned, he can take action only
under the Mines Act. I had indicated
eatlier the action contemplated by the
Government under the Mines Act,
With respect to the general question
thas has been asked said the
attention of the police has been drawn
and the police are investigating;
because it almost amounts to a theft
under the 1P.C, they are investi-
gating. At this stage I do not have
any information whether the police
have arrested anybody; the scope of
the investigation and the stage 3t
which the investigation remains

of A¥Ee areraor qiEy ; FaT A
Y N F wrw ¢ fw s Ave & g
¥z & ave fraver ¥ oz A w5 A
weft ave & el wa fard s mrrY
srmm i A et Al 2 %
fomd smafar # 6t 7=y 23 2 w=ifs
ST T T WArAT EATAT 9T VEY E ° Ay
FIHIT F 9 araar § w1 FEarsr w1y
o7 &7 FFTHT T MUY TIETAT AA-
faz faan % =Y wrge zq ofar §
TEAT 9 WEY & 7 afs "rIsy sewa-
o7 AEtre Frar A 5rad 39 HI7 I
wma foar o7 5w sew i wgi fr 8
TTEHT /Y qF & TEAT WA FY, IT HIAT
F i for A ag 3EYEr gwr vEE
I | FT FRANT HTE A G 4TS
oir wow foo e fdfes wod oy
A Y sqeeq AV g 2
SHRI RAGHUNATHA REDDY: I
am only concerned with this aceident.

It it is about some other incident,
I require notice,
SHRI NARSINGH NARAIN PAN-

DEY: I also asked whether the State
Government has furnished any

3800 L 8.—2.
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information to the Central Govern-
ment about these illegal minings and
what preventive measures have so far
been taken to prevent such illegal
minings?

SHRI DAMADAR PANDEY: On a
point of order, Sir. Death of 5 persons
or more in any mine is considered
to be a disagter. It is a
important matter, How is it that
when more than 8 deag bodies have
been recovered, the Minister is not
having knowledge of it and is saying
that he wants separate notice?

WA REAW AT AT F Fiy g
T 7 ATEE W WIET AT 70T qAT
TTE T AT

SHRI RAGHUNATHA REDDY:
If the hon, member had given some
indication to me in the morning,
I would have come with some
information about the other incident
also. As soon as I go back, I will
find out if any information 1s avail-
able and pass it on to him it it is
available. With regarq to illegal
mining, the Director-General of
Mines Safety informed the State
Government and has also drawn the
attention of the concerned Ministries,
Labour Ministry is not directly
concerned with illegal mining Op a
report dated 30th Septembe, 1974
from the Director General of Mines
Safety about unauthorised and illegal
mining on a large scale that was
going on in different areas, the
matter was brought to the notice of
the Department of Coal on 15-10-74.
The Department wag reminded
subsequently on 10-12-74, 10-1-75
and 22-2-75. We have been reminding
the concerned authorities sng the
Stat: Government was asked to look
into this matter. If any information
is available. T will supplv it o the
hon member.

s} TrTIETT el worr waeEy,
oY off war w7 3 ¥ By oy Ao
# Y w7y 7 39 6 sl wv Mo
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AT o £ fF frzc & contemplate appointing a court of

Wi & T 8555\11-::'{- £ fi‘r( inquiry. We shall examine not
waare gfora FgT & ' 40 merely the particular accident but
qrEM AL d iy iﬂ'ﬁ 1T § ) ggT also the question of illegal mining.

s 3wl W19 ¥ AT FR 8 wAPT I
wg. . (swaaw) .. W wr S fas
T ¥, WY WA AT A v, A
AR WX ey m gt | Y & ag
AT TET § % W e & 5
are Y e & B fagre & e i
wryt @@ fwadt o W & WY 9T
o § T ST O A 7 T
far g ?
w7 ag a1 ¥ & fv fafr ot -
Fre @ &, forrer 1€ wee AowT
{ AF , IV AR A TR FI AN AS-
A A TGEFT G X woa ¥
FOET AN ALY AV A @ aqr I
fag g Fr€ agfadd W gmer
§ WEAEIAAEE A I AAGA
% o1 W fewwa w9 & Al g
¥ wlert FEATE FY g O I W
s fager & 7 W ¥ sl g
o EAT TG AT AZT I A W TH
Y UF 9 FH FT F § a97 T4
afaw s N aga @ & | @
HOT FY AT AT, I TS &, TIA
¥ yrfeT @ | T TR AW A A
wzard g1 @ & wies & giy wema
7 g1 W 7GR F gH1 # fgHraw wy
AA—qE (AT AT FIAE FraATE
Fg7
SHRI RAGHUNATHA REDDY.
The question 1s one of illegal mining,
not legal mining. If the hon
Members want me to regulate all
mines, legal and 1illegal, no legs~
lation could do that. To prevent
illegal miming certain action could be
taken For that purpose, I have
already said what could be done, T
had written to the concerned depart-

ment and alsc to the State Govern-
ment. Under the Mines Act we

SHRI RAMAVATAR SHASTRI;
What about the workers in such
collieries? How are you safeguard-
ing their rights? Thousands of
workers are there in mines spremd
all over the Sgate,

MR. SPEAKER: They should not
work in illegal mines.

SHRI RAGHUNATHA REDDY:
I may respectfylly submit one point

MR, SPEAKER: The question is
about workers working in the illegal
mines. If you are not reddy for this,
you may exanine it.

SHRI RAGHUNATHA REDDY
How are we to protect the workers
engaged in the illegal mines? That
is the question, if 1 understood him
correctly The question of illegal
mining has to be gone into in depth
because it is not a question of legal
mining. That is why we said that
we are appointing a court of enquiry
not merely to go into the question
of this particular accident but also
to examine the question of illegal
mining and to see what preventive
steps could be taken, in spite of the
illegality of the miming.

SHRI RAMAVATAR SHASTRI
What measures are the Government
taking to safeguard the rights of the
workers who are working in the
illegal mines? They are not paid
their wages and salaries.

DR KAILAS: It is very unfortu-
note The hon Minister says that
the Director of Safety had informed
the State Government that illegal
mining is going on there. Is it not
the moral responsibility of the
Central Government and the officer
concerned with safety, whether it is
legal or {illegal, to protect the lves
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of those persons who are being
exploited by persons who bribe the
officers. The Minister gnswers here
that he is expected to,only inform
the State Government and he is not
thinking of appointing a court of
enquiry. That is mll ununderstand-
able. 1 want to ask him whether it
is the moral res ibility of the
Central Government, especially the
Labour Minister to protect the lives
of persons who are working in mines
legal or illegal. He should have
acted promotly when it came to his
notice. He is replying the same way,
repeatedly. He does not understand.
He iz morally responsible for the pro-
tection of the life of the workers for
which he hags been appointed as
Labour Minister,

SHRI RAGHUNATHA REDDY:
1 do not want to go into the gquestion
why I have appointed as the Labour

Minister That is not for me to
answer, i
DR. KAILAS: It is not for the

person ¥ am talking of I never
-aid se, A Labour Minister at the
Centre is more responsible to look
after the interests of labour. You
cannot take protection uvnder the
word “illegal mining”. (Interrup-
tiond I know his heart bleeds for
the workers, But he.is not replying
‘o that and take, my remarks as
personal, which is again an unfortu-
nate reply.

SHRI RAGHUNATHA REDDY:
1 would respectfully submit to the
House, through you, Sir, that acci-
dents take place not only in the
egally-worked mines but also in
Jegally-worked mines. This is a cace
of illegally-worked mines. That the
nines have been working i'legally.
has been brought to the notic, of the
«uthorities concerned. The Direcior-
Gienegal of Mines (Safety) has no
nower to stop illegal mining No
nntice is given to him that on a
nirticular day a particular mine is
ing to be worked illegally. a
narticular excavation is going to be
done, particular coal is woing 10 he
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removed and all that, But, in this
case, discharging {the full responsi-
bility, as soon as the matter came
to the knowledge of the Director-
General of Mines Safety, the autho-
rities concerned rushed to the spot
and took necegsary steps to prevent
further damage. That is why they
saved further damsuge to the mines.

As far as the general question
mbout illegal mining is concerned, as
to what action will have to be taken,
I cannot immediately say because in
the very nature of it, how to deal
with illegally-worked mines, is e
matter to be dealt with by the
authorities concerned. That is why
I have gome a step further saying
that we are considering the question
of appointing a court of inquiry and
we are considering whether such a
reference can be made to it. These
are the steps we have taken.

Whether it is illegally or legally
worked mines, we are certainly
concerned with the welfsre of human
beings. If a proper notice is given
about an accident taking place in
an illegally-worked mines on 2
particuler day, that the accident is
taking place steps could be taken to
prevent the accident.

SHRI 8. M. BANERJEE: If such
a court of inquiry is likely to be set
up to go into the whole question, T
welcome that,

My information is that on the
particular day when the accident
took place, the attendance Register
was changed. They keep an Atten-
dance Register. Generally, after the
accident, the wives and children ot
the persons who are dead come and
check from the Attendance Register
whether they attended the mine on
that day or not, In this particular
case, f{o hide the dead bodies, tn
lessen the number of persons whu
died. they changed thz Attendince
Register. May I know whether this
matter will also be referred to the
court of inquiry so that th> real
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number of those persons who died,
those who attended the mine but did
not return to their homes s
correctly assessed?

SHRT RAGHUNATHA RELDY:
In the case of illegaliy-worked
mines, I do not know whether the
Attendance Registers are maintained
by them. Anyway, I hope, this aspect
also will be kept in mind and further
investigation will be done

Our information is that as soon as
the accident had taken place, the
villagers had removed the dead
bodies. As to how many persuns had
been working, who were the persons
who were working and who actually
died, how many dead bodies had been
removed by them i< still nol known.
The police are investigating the
matter. As far as our information is
concerned, so far six bodie: have
been recovered and three i jiied
have been removed from the d-hu's,
The police are still investigating If
any information is provided, T would
consider it to be my privilege, honour
and duty to comc hefore the House
and inform the House about 1.

SHRI DAMODAR PANDEY. The
Director-General of Mines (Safety)
was very much there, day bcfrre
yesterday, in the mine How is it
that you do not have the informa-
tion. He was very much on the spot
T was myself present there

SHRI BHAGWAT JHA AZAD It
is very good, and I appreciate it, that
the hon. Minister is setting uo the
courti of ingquiry for this accident.
But how is it, whcn the accident has
taken place and eight person: ore
already dead—the number of deed
persons might he more—what steps
the Government! from includiny this
ope also in the court of innuy?
How is it that eight persons are
dead? 'There may he more in the
debris How it it that Government
has not been informed about it?
Governrrent is moving In such 2
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snail's pace that they do not have
ful information op this, If they know
then what is the objection of the
Government to include this one also
in the Court of Inquiry?

SHRI RAGHUNATHA REDDY:
As I said, we are awaiting a proper
report on this. As soon as I go back
to office, I will check up whether the
report has come, We got some
cryptic message, but a proper report
must come. Certainly the suggestion
made by the hon.. Member be treated
with utmost respect.

SHRI AMRIT NAHATA: Is it a
fact that there is a provision in the
Mines Safety Act that, if there is
a fatal accident anywhere, the
management must immediately
inform the mine safety authorities?
In this particular case, did the
Management ‘nform the mines safety
authorities about the accident? If
not, here at least iz a clear violstior
of the law. Will Government prose-
cute the management for th:
violation? The Court of Inquiry will
go into larger questions. will take
its own time. But, here, obviously,
there has been a blatant violation of
the mine safety regulations Why
should the Management not be
prosecuted for this violation?

SHRI RAGHUNATHA REDDY:
As T said, this is a case of illegal
mining. In the case of illegal mining,
nobody is likely to report about what
had happened,

AN HON. MEMBER:
to murder.

It amounts

SHRI RAGHUNATHA REDDY:
It amounts to many crimes under
the Indian Penal Code. I am not
sayir7 that no offence has been
committed We are trying to initiate
proceedings under the Mine. Act.
But the question is who is the real
owner, who is behind it. This will
have to be discovered first.





